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Central Administrative Tribunal flzl’f
Principal Bench, Neu Delhi, : —

CR-73/96 in
0A=1843/ 90

New D=lhi this the 27th Day of March, 1996,

Hen'cle S5h, Ay V, Haridesan, Vice-hairman{d)
Hen'ble Sh. B, K, Singh, Member (4)

Sh, Yash Psl,
S/@ Sh, Ram Kishan,
. ‘j@ 4/3289 psh@k Nagar,
Bahadur Garhy,
Distt, Rahtmk(Hdryana) Petitiensr

(through Sh, P,M, Ahlawat, advecate}

vVersus
1 Shri S, Gepalan, -
Secr-tary to the Gavt, of India
Ministry ef InfarmaLi@n & Breadcasting,
Shashtri Bhawan, Nesu Dslhi,
2, Shri Shashi Kant Kapur,
Directer General,

ill India Radie, Sansad Mer g,
Naw Delhi-110001, Respandents,

ORDER (CR ALY

dallvarad by Han'ble Sh, &V, Haridasan, V,Cy(3)

Az the allsged cantempt has takeﬁ
placz @n 3;6.94; the learned counsel fer the
petitiener secks psfmissien te withdraw this
centempt pgtitisn vwith liberty te seek apprepriate
relisfs separately, The centempt pstitien is'
dismissed.as withdrawn, Hsuever, the liberty

as praysd fer is granted,




